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cantral adminisrative Tribunal
Principal Bench, Mew Delhi

O.ANG ., 2279/2001
MoAL NG, 1907 /2001

with
O.mLMo . 2384,/2001
Hon’ble Shri Shanker Raju, Member(J)
Friday, the 12th day of Jle, 2002

0:A.No.2279/2001

Ehrl Ramash

s/ Shri Surat Singh
rAO 4SR50, MCD Colony
Samaipur

Jaipal
Thri Surat
462/ 0 MCD Colony

Smt. Sarbati

widow of late Sh. Goverdhan
rSo WA 17T, Jahagirpuri
Delhi.

Shiri Mukesh

s/0 Shri Satbir

rSo village Mundka
M.Mo.8665/16, Delhi ~ 41.

Shri Raj Kapoor

s/0 Shri Ram Dass

M.No. 278, Village Manglipona
FLO. alipur, Delhi -~ 3e.

Shrl Sajjan KXumar
‘o Shri Richpal

Yillage Wanglipona
Alipur, Delhi -~ Ze.

Shirl Bakshish

5/0 Sh. Surai Bhan
MA4/1647, Jahagirpuri
Cealhi «~ 33,

Shel Om Parkash

s/0 Shri Mange Ram

r/o H.oNo. 197, C~1, Savitri Nagar
ODelhi -~ 17. ~we Applicants
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Ramesh Chander
s/0 Ram Chander
r/o HoNo. 148, Khera Kalan

Delhi -~ 110 oso. v« Applicant

(By advocate: Sh. D.R.Gupta)




. Va .

d 1. Chief Secretary to the
Govt. of MNCT of Delhi
plavers Building, 1.P . Estats

Maw Delhi.

o~ pirectorate of Education
rhrough its Director
0ld Sectt., Alipur RRoad

el 10
Del il . ;
. oirector of Education (Sports)
rarpal Stadium -
el Town ‘ .
Delhi . .. Respondents
in both the DA
(By Aadvocate: gk, Rajan Sharma, through Shri Yinod
Rathi]) B
0O RDE R _(Oral)
- By Shanker Raju, M)
, { The Iissue ipvolwed, in both these OAs, 1s
: Y ¢ identical, they are being disposed of by this coffmon
% order .
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: 2. n wiew of the decision of the Apex Court
i
ﬁ in  Union of Tndia % éAnother Vs. Mohan Pal, etc.,
; so02(4)  Scale 216 wherein it has peen held that the
v DoPT*s  Scheme of 199% for accord of temporary status
is  not o an ongoing Scheme, the claim of the applicants
WG were admittedly not been engaged with the
raspondents befora the relevant date i.e., 1.9.1993,
i they are not entitled for being accord of temporary
wiatus. Howavear, the claim of the applicants in

angaging them in preference To juniors and outsiders
on availability of work with the respondents, cannot

e denied to . hem.
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; . on the issue of re~sngagement of the

i applicants, 1 have heard the learned counsel for both
the parties. in wiew of the aforesaild discussion,
\w/ though  the applicants are not entitled for accord of
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tenporary status under the CoPT s Scheme of 199%, the

Ue is disposed of With a direction to the respondents

o consicder the claim of the applicants for

FE-engagemnsnt inp preferance to Juniors and oUutziders

Hrck o avallability of Work subject te the relevant

i
in%tructions"
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(Shanker Raju)
Member{J)

i

%

are accordingly disposed of . -
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